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BriDging All State Electricity Boards

under Direct Control of Centre

2312. SHRI ARVIND
Will the Minister of
pleased to state;

NETAM
ENERGY be

(a) whether Government are think*
ing to nationalise all the State Elec-
tricity Boards to bring them under
their direct control as the vital energy
of the whole country is upset by the
inefficient operations of Electricity
Boards;

(b) what has been the effect of
massive power cuts during the last 10
years on the production and inflation
of the country as a whole;

(c) whether it is a fact that State
Electricity Boards are unable to pay
their suppliers for the last three
months and hence huge power pro-
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jects, transmission lines, etc., are way
behind Schedule, resulting in block-
ade of Central Government’s funds;
and

(d) if so, the steps to be taken or

already taken by Government in this
conncctior?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Whil«
the Government of India is concern-
ed about improving the ofRciency of
the State Electricity Boards, there is
no proposal to nationalise them and
bring them wunder their direct con-
trol. But Govtrnment of India wiR
be willing to take over the manage-
ment of any SEB if the concerned
State made an offer.

(b) As a result of power shortage,
States have imposed some power cuts
on various categories of consumers
due to which industrial production
has been affectcd adversely to some
extent although other factors like
labour, raw materials etc. also afflict-
ed the industrial production. It is
difficult to quantify accurately the
losses in production and other econo-
mic consequences resulting from
power cuts. However, utmost priority
has been given to agricultural pump
sets in the matter of power supply,

(¢) and (d). Even though some
State Electricity Boards have been
earning profits, many SEBs have re-
cently j/eported current financial liqui-
dity problems.

While the prime responsibility for
improvement in the performance of
the State Electricity Boards rests with
the State Governments, the Central
Government have Issued guidelinM
from time to time to improve the-
working of the State Electricity
Boards, These guidelines cover, inter
alia, improvement in the financial
performance of the State Electricity
Boards through betterment of plant
and equipment and increased capacity
utilisation, nationalisation of tariff
structure, control over manpower and
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inventory an” better project manage-
ment. Emphasis has also been laid on
reduction of transmission end distri-
bution losses through balanced invest-
ment on generation, transmission and
distribution and jmpkmentation of
system improvement schemes.

Mine Iraeedy in Ja”annalh Colliery

2313. SHRI B. D. SINGH:
SHRI TRILOK CHAND:
SHRI JAGPAL SINGH;

SHRI VIJAY KUMAR
YADAV:

SHRIMAT] GEETA
MUKHERJEE:

Will the Minister of ENERGY be
pleased to state:

(a) whether in a recent coal mine
tragedy in Jagannath Colliery of
"Western Coalfields in Bihar a num-
ber of workers were killed;

(b) if so, details thereof;

(¢) the result of the inquiry, if any,
conducted iiilo thf incident; and

<d) action taken bv Government in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and
(b). An accident occurred at Jagan-
nath Quarry near Talcher of Orissa
Area of Central Coalfields Ltd., on
24-6-1981 in which 14 persons r«:eiv-
ea burns of whom 10 succumbed Io
injuries later.

(c) and (d). Inquiry by a Higb

Powered Committee constituted by
the coal company reveals that the
persons received burn injuries from
a cloud of heated ash material which
suddenly rolled down on them from
a height which coulj not have been
foreseen. It has been decided to con-
stitute a Court of Inquiry to inquire
into the causes and circumstances of
the accident.
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Increase *n Prices of Petrol and

Petroleum Products

2315, SHRI H. MOHSIN;

SHRI JYOTIRMOY BOSU:

W ill the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state;

(a) whether the prices of petrol
and some other petroleum products
were increased recently;

(b) what are the reasons;

(¢c) what is the additional revenue
expected by way of excess Central
excise duty; and

(dl what effect has been notictd on
the prices of all comodities especially
of essential items?





